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To,
The Registrar
National Green Tribunal
Principal Bench
New Delhi.
E-mail : judicial-ngt@gov.in

Sub.- Compliance to the direction issued on 01.11.2021 by Hon'ble
National Green Tribunal in O.A. No. 251/2021 Daljeet Singh
and Anr. Vs Uttar Pradesh Pollution Control Board & Others.

Sir,

With reference to the subject mentioned above kindly find enclosed
herewith the Response in compliance of the order issued on 01.11.2021 by
Hon'ble National Green Tribunal in O.A. No. 251/2021 Daljeet Singh and
Anr. Vs Uttar Pradesh Pollution Control Board & Others.

Encl. : As above.

Yours faithfully

; 40

(Ankit Singh)
Regional Officer
Copy to:
1. Member Secretary, U.P. Pollution Control Board, Lucknow for information.

2. Shri Pradeep Mishra, Advocate, Hon'ble Supreme Court/NGT, New Delhi for
* perusal and necessary action.

3. Chief Law Officer, U.P. Pollution Control Board, Lucknow for information.

4. Chief Environmental Officer (Circle-3), U.P. Pollution Control Board, Lucknow for
information.

Regional Officer

D: Letter 2022
———— T S




Response regarding O.A. No. 251/2021 1.A. No. 189/2021
Daljeet Singh & Anr. Vs Uttar Pradesh Pollution Control
Board & Others

By above mentioned O.A. No. 251/2021 I.A. No. 189/2021 Petitioner
Daljeet Singh filed an application under section 14 and 18 of National Green
Tribunal Act 2010 raising an grievance that respondent 6 M/s. Shakumbri
Mines is carrying on with the mining activities in river bed of Yamuna in
District Shamli violating the conditions of E.C. that no mining operation shall
be carried out without obtaining requisite statutory consent/permission/NOC.
Hence, entire activity is illegal and causing pollution to the environment and
liable to cancellation of E.C. granted besides environmental compensation
etc.

As per the Hon'ble N.G.T. order dated 01.11.2021 Para No. 7 and 8 as
follows :

"*7. Issue notice to respondents 1 to 5 and 7 by email.

8. All the respondents may file their replies /response within one
month after receipt of notice."

As per the order dated 01.11.2021, on behalf of respondent No. 1,
pointwise action taken report are as follows :

1. Regarding the directions issued by N.G.T. notice against M/s.

Shakumbri Mines Gata No. 228, Vill. Bidoli, District Shamli has been

issued vide office letter no. 733/C/S-249/Shamli/2021 Dated

23.11.2021 (Annexure-1) for compliance that no mining activity will



be carried on without having consent to operate. A copy of notice is
being forwarded to District Magistrate Shamli, Member Secretary
UPPCB for intimation and Mining Inspector Shamli for ensuring the
compliance of above said order.

As per the complaint received against the illegal mining by M/s.
Shakumbri Mines, a letter regarding the violation days has been sent to
District Mining Officer Shamli vide office letter no. 506/C/249/Shamli
/2021 dated 27.09.2021 (Annexure-2), in continuation information
regarding violation of days 112 Nos. and mining quantity 1,17,561
Cum. till dated 30.06.2021 is received via letter no. 4643/Kh.Vi.-2021-
22 dated 30.09.2021 (Annexure-3). Further, no mining activities is
being carried on by the said unit as per the latest information dated
02.12.2021 (Annexure-4) till dated 02.12.2021.

Due to the past violation of Environmental Acts unit online consent
application dated 05.09.2021 (Annexure-5) is being refused by the
State Pollution Control Board on dated 11.10.2021 (Annexure-6).

Due to the past violation regarding illegal mining, recommendation for
imposing Environmental Compensation of Rs. 11,20,000/- has been
sent to Head Office Lucknow vide office letter no. 790/C/S-
249/Shamli/2021 dated 04.12.2021 (Annexure-7). In continuation
Environmental Compensation of Rs. 11,20,000/- has been imposed
vide H.O. Letter No. H69300/C-3/Jal-434/M.Nagar/2021 dated

13.12.2021 (Annexure-8).



5. Unit has not submitted the Environmental Compensation yet. If unit
deny to pay E.C., recommendation against the unit for recovery of E.C.
as per land revenue will be sent to Head Office, U.P. Pollution Control
Board, Lucknow and District Magistrate Shamli.

Encl. : As per above.

B

(Ankit Singh)
Regional Officer
U.P.P.C.B.
Muzaffarnagar
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s ANNEXORE—S
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L ¥ FORM 1
CONSENT SEEKING FORM
(To be submitted in triplicate)
Application for consent for discharge/continuation of discharge under section 25/26 of the Act
(See RULE 3) '
Date- 04/09/2021

From ,

SHAKUMBARI MINES, Gata no 228, Village Bidauli , Yamuna River, SHAMLI,247778

City:

Block:Shamli

District: SHAMLI

To, gia

The Member Secretary, : ' 1;,: -’"{fbf i

U. P. Pollution Control Board
Lucknow,

Sir,

[/We apply for CONSENT under section 25/26 fo the Water (Prevention and Control of Pollution) Act, 1974
(Act no VI of 1974) to bring into use any* new or altered outlet for the discharge of sewage/trade effluent®
to begin to make new discharge of sewage/trade effluent or *Continue to make discharge of sewage/trade
effluent from land/premises owned by (1) VINOD DHAWAN for a period upto (2), years § ;h—é

L. Disposal of Liguid/Solid Waste:-
(a). Sewage/Sullage via drains/outfall sewers/treatment works.

(b). Trade effluent via drains/outfalls sewers/treatment works

Surrounding of Site | Distance (in meters) Description
River 0.01 Yamuna River
2. The annexure, appendices other particulars and plans in triplicate are attached herewith,
3. /We further declare that the information furnished in the Annexure, appendices and plans is

correct to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or
its quality, a fresh application for CONSENT shall be made and until such CONSENT is
granted no change shall be made.

3. 1 /We hereby agree to submit to the Board and application for renewal of consent one month
in advance of the date of expiry of the consented period for outlet/discharge, if to be
continued thercafter.

. [/We undertake to furnish other information within one month of its being called by the
Board.

Accompaniments:-



FORM 1 -
CONSENT SEEKING FORM
(To be submitted in triplicate)

(See RULE 27)

Application for consent for emissions/continuation of emission under section 21 of the Air (Prevention and
Control of Pollution) Act, 1981.

From , Dated

SHAKUMBARI MINES, Gata no 228, Village 04/09/2021
Bidauli , Yamuna River,SHAMLI 247778 '

City:

Block:Shamli

District: SHAMLI

To,

The Momber Secretary,

U. P. Pollution Control Board,
Lucknow. ;

Sir,

1/We hereby apply for CONSENT under Section 21 of the Air(Prevention and Control of Pollution)Act,
1981(14 of 1981) to make emission from Industrial Plant owned by (1)

VINOD DHAWAN for a period upto (2) years .

2. The annexure, appendices other particulars and plans in triplicate are attached herewith.

3. I/We further declare that the information furnished in the Annexure, appendices and plans is correct
to the best of my/our knowledge.

4. I/We hereby submit that in case of change either of the point or the quantity of discharge or its
quality, a fresh application for CONSENT shall be made and until such CONSENT is granted no
change shall be made '

5. [ /We hereby agree to submit to the Board and application for renewal of consent one month in
advanice of the date of expiry of the consent period '

6. UWe undertake to furnish other information within one month of its being called by the Board.
il Bank Details.

Eﬂnk Draft No. Date Amount

Accompaniments:-
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UPPCE

UTTAR PRADESH POLLUTION CONTROL BOARD

;

w%“% Building No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
o e Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - Dated : 11/10/2021

136277/UPPCB/Circle3(UPPCBHO)/CTO/water/SHAMLI/2021

To,
M/S VINOD DHAWAN
SHAKUMBARI MINES
Gata no 228, Village Bidauli , Yamuna River, SHAMLI.247778
SHAMLI

Sub:  Consent to Operate Application under section 25/26 of Water (Prevention & Control of
Pollution) Act, 1974 as amended.

Kindly refer to your consent application dated 05/09/2021 and received on 05/09/2021 under
section 25/26 of Water (Prevention & Control of Pollution) Act,1974 as amended. Your application and the
information submitted have been examined along with the facts found during inspection made by officers
of UPPCB on 08/10/2021 . Your consent application is hereby refused due to following reason.

Reasons :-

-

I- District Mines Officer, Shamli has been informed vide their letter dated 30.09.2021 that in the past,
117561 cubic meters of sand has been mined by the unit in a total of 112 days. The sand mining has been
done by the unit without obtaining CTE/CTO from the State Board.
2- Industry has not obtained CTO for the earlier mining,
3- Industry has nbt submit the satisfactory compliance of the Environmental Clearance.

The Consent to Operate under section 25/26 of Water (Prevention & Control of Pollution) Act,
1974 as amended is hereby refused.Further, you are hereby informed to comply with the mandatory

provisions of Water Act,

This order is issued with the approval of competent authority,

{ Authorized Signatory )
Nishi Kumar Digitally sigred by Nishi Kumar
Chauhan
Chauhan Dite: 20211011 1244118 #0830

Chief Environmental Officer (Circle-3)
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— UTTAR PRADESH POLLUTION CONTROL BOARD

Cadw

;,“'n Building. No. TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226 010
Ty " Telephone: +91-522-2720831, 2720681, 2720691 (Fax): +91-522-2720764
Ref No. - 136237/UPPCB/Circle3(UPPCBHO)/CTO/air/SHAMLI/2021 Dated : 11/10/2021
To,
M/S VINOD DHAWAN
SHAKUMBARI MINES
(Gata no 228, Village Bidauli , Yamuna River, SHAMLIL247778
SHAMLI

Sub:  Consent To Operate Application under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981 as amended.

Kindly refer to your consent application dated 05/09/2021 received on 05/09/2021 under
section 21/22 of Air (Prevention & Control of Pollution) Act,1981 as amended. Your application and the
information submitted by you have been examined along with the facts found during inspection made by

officers of UPPCB on 08/10/2021 .Your consent application is hereby refused/return due to following
rcasons.

Reasons :-

I- District Mines Officer, Shamli has been informed vide their letter dated 30.09.2021 that in the past,
117561 cubic meters of sand has been mined by the unit in a total of 112 days. The sand mining has been
done by the unit without obtaining CTE/CTO from the State Board.

2- Industry has not obtained CTO for the earlier mining.

3- Industry has not submit the satisfactory compliance of the Environmental Clearance.

The Consent to Operate under section 21/22 of Air (Prevention & Control of Pollution) Act, 1981

as amended is hereby refused.Further, you are hereby informed to comply with the mandatory provisions of
Air Aet.

This order is issued with the approval of competent authority.

( Authorized Signatory )
M fShi Kumar Digitally shgred by Mishi Kumar
Chauhan
Chauhan [hate: 2021.10.71 12:44:48 4 05250°

Chief Environmental Officer (Circle-3)

Copy To -
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